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TShri Jawaharlal Nehru]
been making a brief statement II 
the hon Member had addressed any 
question to the Defence Minister or 
any other Minister they would have 
replied He r ut it straight to me, and 
I had to say something I know as 
much as any one else does, and there
fore I replied But, no doubt, if the 
Defence Minister or any other Minister 
knows much more—anything more— 
he can reply, if you, Sir, permit 
(Interruption)

Mr. Depnty-Speaker: Order, order 
There ought to be an end to this We 
are not having anv discussion on any 
particular subject (Interruption) A 
paper has been laid on the Table of 
the House It has to be studied En
quiry was made whether hon Members 
will have an opportunity to discuss 
it or not That is before the Govern 
ment The Government would con
sider whether they can find time or 
not That would be considered and 
then that answer would be made 
What is there now that can be imme 
diately done to satisfy the hon 
Members9 We have some other busi
ness before us, we should proceed 
with it I would request hon Mem
bers to wait

Shri Vajpayee: I must say, Sir, that 
this House is being kept m the dark 
about the new developments that are 
taking place I do not know why the 
Government should shut out a dis
cussion

Shri Jawaharlal Nehru: If the hon
Member has any feeling that the 
Housf* is being kept m the dark, I 
mav say straightaway that I am pre
pared to have any discussion at any 
time you, Sir, like (Shn Bra] Raj 
Singh Let us have it ) if there is 
time

I do not want any such impression 
to go abroad We have placed every 
single paper here except the last three 
or four which have come to us After 
they are printed, perhaps it would be 
possible for us to place them before 
the House—of course they are being 
dealt with and examined at (he present

moment There is no mystery -or 
secrecy about it But if the House 
wants to know what particular steps 
our military or Defence Forces take, 
that is not a matter which is normally 
disclosed

Mr. Depnty-Speaker: They only 
want to know whether Government 
could find some tune for a discussion

Shri Jawaharlal Nehru: That is a 
question of time It is your Com
mittee, Sir, that judges it I am pre
pared for it

Shrimati Rena Chakravartty
(Basirhat) May I just submit to the 
Prime Minister, Sir, that besides the 
treaties from 1954 onwards—I presume 
the hon Prune Minister will also place 
before the House the new documents 
that have arrived—we would also
like to have at least in the library all 
the documents which have been signed 
between Tibet, China and India prior 
to the successoi Government which we 
have inherited We would like to 
study them too

Shri Jawaharlal Nehru. I do not
quite know They would be there in 
the form of printed books There is 
no secrecv about them I think the 
library is bound to have those books

Mr Deputy-Spfakrr Our Secre
tariat shall collect them all from the 
books and compile them into one 
volume—we will try to do that
A m en d m en ts to  In dian  T elegraph 

Rotes
The Minister of Transport and Com

munications (Dr. F Subbarayan):
Sir, I beg to lay on the Table, under 
sub-section (5) of Section 7 of the 
Indian Telegraph Act, 1889, a copy of 
Nohflcation No GSR 968, dated the 
22nd August, 1959, making certain fur
ther amendments to the Indian Tele
graph Rules, 1951 fPlaced in Lib
rary, See No LT-1598/59 ]
R ep ort o f  In d ian  D e le g a tio n  rm 

W o rld  H e a lth  A ssem b ly

The Minister of Health (Shri Kar
markar): Sir, I beg to lay on the 
Table a copy of the Report- th*
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Indian Delegation to the„ Twelfth 
World Health Auembly held at 
Genera in May, 1059 [Placed in Lib
rary, See No LT-1597/59 ]
N o tifica tio n  issu ed  pn pe k  M otor 

V ehicles A ct

The Minister of State In the Min* 
iitry of Transport and Communica
tion* (Shri BaJ Bahadur): Sir, I beg 
to lay on the Table, under sub-section 
(3) at Section 133 of the Motor 
Vehicles Act, 1939, a copy of Notifica
tion No F 12(142)/55-Transport, dated 
the 9th July, 1959, published in Delhi 
Gazette [Placed tn Library, See No 
LT-1598/59 ]
N o tific a tio n  issu ed  under E ssen tial  

Co m m o d it ie s  A ct

The Depaty Minister of Food and 
Agriculture (Shri A M Thomas): 
Sir, I beg to lay on the Table a copy 
of Notification No GSR. 980, dated 
the 24th August, 1959, under sub
section (6) of section 3 of the Essen
tial Commodities Act, 1955 [Placed tn 
Library, See No LT-1599/59 ]

12.27 hrs
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha —

1  am directed to inform the 
Lok Sabha that the Rajya Sabha, 
at its sitting held on the 4th Sep
tember, 1959, has passed the 
enclosed motion referring the 
Orphanages and other Charitable 
Homes (Supervision and Control) 
Bill, 1959, by Shn Kailash Bihan 
Lall, to a Joint Committee of the 
Houses and to request that the 
concurrence of the Lok Sabha in 
the said motion and the names of 
the Members of the Lok Sabha to 
be appointed to the said Joint 
Committee may be communicated 
to this House.'

M o tio n

"That the Bill to provide for the 
supervision and control at orpha
nage*, home* for neglected 
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women or children and other 
like institutions and for matters 
connected therewith be referred 
to a Jomt Committee of the 
Houses consisting of 30 members,
10 members from this House, 
namely —

Dr W S Barlingay, Shn Deol 
kmandan Narayan, Shnmati 
Savitry Devi Nigam, Shri Ram 
Sahai, Shn M H Samuel, Shn 
D A. Mirza, Shri N C Sekhar, 
Shn Kamta Singh, Shn V Ven- 
kataramana, Shn Kailash Bihari 
Lall
and 20 members from the Lok 
Sabha,

that in order to constitute a 
meeting of the Jomt Committee 
the quorum shall be one-third 
of the total number of members 
of the Jomt Committee,

that m other respects, the 
Rules of Procedure of this House 
relating to Select Committees 
shall apply with such variations 
and modifications as the Chair
man may make,

that the Committee shall 
make a report to this House by 
the first day of the next session; 
and

that this House recommends 
to the Lok Sabha that Lok 
Sabha do join in the said Joint 
Committee and communicate to 
this House the names at mem
bers to be appointed by the Lok 
Sabha to the Jomt Committee.’’

1228 hr*
ACCIDENT TO HOIST CHAMBER IN 

NANGAL
The Minister of Irrigation and 

Power (Halls Mohammad Ibrahim):
Sir, in continuation of the statement, 
I made on 2nd September, 1959,1 wish 
to bring to the notice of the House 
that the Board of Consultants, Bhakra 
Dam met on the 6th September, 1958 
under the chairmanship of Dr A. N 
Khosla to consider the measures to be




